
Central Administrative Tribunal 
Jammu Bench, Jammu 

 
Hearing through video conferencing 

 
OA No. 061/841/2020 
(Dy No. 3939/2020) 

 
This the 22nd day of September, 2020 

 
Hon’ble Mr. Rakesh Sagar Jain, Member (J)  
Hon’ble Mr. Anand Mathur, Member (A) 
1. Shabir Ahmed, age 37 years, son of Sh Noor-ud-Din. R/o 

Mavalkote, Tehsil Gool, district – Ramban. 
 

2. Faiz Ahmed Wani, age 32 years, son of Sh. Ab. Satar 
Wani, R/o Samthi, Tehsil kastigarh, District- Doda. 

 

3. Joginder Singh, aged 28 years son of Hans Raj, R/o 
Batote, District Ramban. 
 

........................Applicants 
(Advocate: Sri Mohd. Yasir Akhoon) 
 

Versus 
 

1. Union Territory of J&K, through Commissioner-cum-
Secretary to Government, PWD(R&B) Department, Civil 
Secretariat, Jammu/Srinagar. 
 

2. The Chief Engineer, PWD(R&B) Department, Jammu.  
 

3. The Superintending Engineer, PWD(R&B) Department, 
Circle Doda. 

 

4. The Executive Engineer, PWD(R&B) Division, Ramban. 
...................Respondents 

 
(Advocate: Mr. Sudesh Magotra, Dy. AG) 
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O R D E R 
 

By: Hon’ble Mr. Anand Mathur, Member (A): 
 

Learned counsel for the applicants submitted that the 

O.A may be disposed of by directing the respondents to 

consider the legal notice sent to the respondents as his 

representation and decide the same within a stipulated 

timeframe. 

2. Looking into the limited relief sought by the applicant, 

O.A is disposed of with direction to the respondents to 

consider the representation of the applicants in the form of 

legal notice (Annexure A-2) sent to the respondents and 

dispose of the same within a period of four weeks from the 

date of receipt of certified copy of this order by way of 

passing a reasoned and speaking order under intimation to 

the applicant.  

3. Counsel for the applicant also submits that the 

respondents may consider SRO 166 of 2005. Respondents 

would at liberty to take into consideration of SRO 166/2005 

while deciding the representation of the applicants. It is made 

clear that we have not entered into the merit of the case. 

 



3 
 

4. In view of the above direction, the OA is disposed of. No 

costs.  

 
 
(Mr. Anand Mathur)       (Rakesh Sagar Jain)                    
 Member (A)           Member(J)                                   

 
 rk* 


